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27.07.2020  Heard the Learned Counsel for the Appellant. The Learned 

Counsel for the Appellant says that the Appellant had filed Returns but only 

Balance-sheet for one year was yet to be filed and the name of the Company came 

to be struck off. The Impugned Order says that ‘RoC’ had initiated action for non-

filing of Annual Returns for the years 2015-2016 and 2016-2017. The Ld. NCLT 

has granted relief to the Appellant subject to payment of costs of Rs. 25,000/-in the 

Prime Minister Relief Fund along with Rs. 50,000/- in the Ministry of Corporate 

Affairs. 

 The Learned Counsel for the Appellant states that the Appellant is in the 

profession of Education and has been suffering losses and thus the costs should 

not have been imposed. 
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 Respondent is ‘RoC’. We dispense with Notice to ‘RoC’ matter being only of 

costs. 

 Considering the default and the order passed, it appears to us that it will be 

appropriate considering proportionality to reduce the costs to payment of Rs. 

25,000/- in the Prime Minister Relief Fund and we set aside the direction of the Ld. 

NCLT to pay another Rs. 50,000/- to the Ministry of Corporate Affairs. 

 With this modification in Impugned Order, the Appeal stands disposed of.  
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